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PRINCIPAL BENCH, NEW DELHI
0.A. No. 1322/2024

IN THE MATTER OF:

Rajneesh Karnwal Applicant
Versus

Union of India & Ors. ...Respondent(s)

AFFIDAVIT ALONG WITH JOINT COMMITTEE REPORT ON BEHALF OF
DISTRICT MAGISTRATE, MEERUT IN COMPLIANCE OF THE ORDER
DATED 29.11.2024.

MOST RESPECTFULLY SHOWETH:

l, >y. Y3 Ay womsrsnuaged about £4, S/o _SRT - P-H: STHCH-
presently posted as District Magistrate, Meerut, the deponent, do
hereby solemnly state and affirm as under:; -

1. That | am above-mentioned answering Respondent, and | am

ﬁlmg the present Affidavit. That the Deponent is well conversant

with the facts and circumstances of the instant case and is
mpetent to swear this Affidavit.

/hat the Deponent has read and understood the contents of the
present Affidavit. The averments made in the affidavit which are
not specifically admitted hereunder must be considered to have
been denied by the Deponent,

—

h—
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3. Thatin the present original application, the applicant asserts that
Hastinapur Wildlife Sanctuary holds significant ecological and
biodiversity conservation value but is currently subject to
encroachment. The applicant contends that unauthorized
construction activities are being carried out on the sanctuary's
land, in blatant violation of environmental laws. In support of this
claim, the applicant has submitted photographic evidence
depicting the ongoing construction. Furthermore, the applicant
alleges that these activities have resulted in the unauthorized
felling of trees, thereby disrupting wildlife corridors and
fragmenting essential habitats necessary for the survival of
native species. The applicant further submits that despite
seeking relevant information under the Right to Information (RTI)
Act, the same has not been provided. It is also alleged that
Respondents No. 3 and 4 have failed in their duty to prevent the
unauthorized encroachments and construction within the
sanctuary, thereby allowing continued degradation of the
protected area.

4. That vide order of the Hon’ble Tribunal dated 29.11.2024, a Joint
Committee was constituted comprising of: -
i. The Representative of the PCCF, UP
ii. The Representative of MoEF & CC, Lucknow
iii. The Warden, Wildlife Sanctuary Hastinapur

P T - iv.  District Magistrate, Meerut
$0 AQ N .
: 4 “That the District Magistrate Meerut was directed to act as a

“3. Having regard to the nature of the allegation made in
the OA we also form a Joint Committee comprising (1) the

-
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Representative of the PCCF, UP, (2) the Representative of
MoEF & CC, Lucknow, (3) the Warden, Wildlife Sanctuary
Hastinapur and (4) District Magistrate, Meerut. District
Magistrate Meerut will act as a coordinating agency In the
Joint Committee.

4. The Joint Committee will undertake the site visit and
ascertain the correctness of the allegation about the illegal
felling of trees within the wildlife sanctuary, encroachment
upon the land of the wildlife sanctuary and the illegal
constructions that are in progress in the wildlife sanctuary
and its buffer zone. The Joint Committee will submit the
report before the Tribunal within 8 weeks.”

5. That the Joint Committee visited On site to ascertain the current
situation of the land in question as per the directions of the
Hon’ble Tribunal. It is submitted that no encroachment or any
kind of illegal activity was found on site. It is also submitted that
the land in question belongs to private individuals as per the
Report of the S.D.M., Mawana which has been attached to the
Joint Committee Report as annexure 2.

True copy of the Joint Committee Report has been annexed
herein along with photographs as ANNEXURE A1.

6. Itis important to mention here that the deponent has taken the
matter with utmost sincerity and respect to this Hon’ble Tribunal
and has duly complied with the directions given in order dated

' 29.11.2024. That onsite visit to ascertain the real and current
@?4 situation of the land in question has been completed by the Joint
'?/-"-g\;ommittee under the supervision of the deponent for the kind

R
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7. | state that everything stated above has been stated by me in
my official capacity on and derived from the official records and
| state that nothing material has been concealed therefrom.

s

8o 4
DEPONENT
VERIFICATION:

Verified at on this ___day of March, 2025, that

the contents of the above affidavit from paragraphs 1 to 7 are

believed to be true and correct to the best of my knowledge and

belief. No part of it is false and nothing material has been

concealed therefrom.
1 o] w)

DEPONENT
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ANNEXURE A1

dFln'“ report of the Joint Committee constituted by 1on’ble NGTD ordcr&
ated 29/11/20204 in OA No 1322/2024 Rajnish knrawal vs Union of [ ja

others casc

; . . : erif?
" l!m\ ble NGT vide order dated 29/11/2024 constituted a four member Jf’"“ comm"?cc :::1‘:13!6:;
IaSc/:)s] #omt Committee has conducted ficld visit of locations mentioned in original application

2025 . ’

Observations of Joint Committee

[E'LNQ Query/Point
L. The Joint committee  will | During site inspection,No illegal tree felling W?SObstr;ien‘:
undertake the site visit and | py joint committee in& around mentioned sites.( ’
ascertain the correctness of the | committee site visit GPS tagged photograph attached —
allegation about the illegal | Apnexure-1).
felling of trees within the
wildlife sanctuary.
As per the Revenue Department, Tehsil Mawana report
2. Ascertain allegations about lands mentioned in OA belongs to Private
encroachment upon the land of | individuals(SDM Mawana report attached) (Annexure -
wildlife sanctuary. 2).
As per the Forest Department records no encroachment
reported on forest land.
During field visit no encroachment was observed by Joint
Comnmittee.
- 3. Ascertain allegations about the | No illegal construction observed on any forest land or
illegal constructions that arein [ government land as per records / maps provided by field
progress in the wildlife staff of forest and revenue department.

sanctuary and its buffer zone .

Overall joint committee not observed any Iljegal tree felling and encroachment inside forest area.

‘ Qulvae
(Balrdn Singh) ( Rajesh Kumar) (Ramesh ra) m

DN,::M E Meerut DFO Mecerut CF Mecerut, AIG(C)VHead of office
eerut Nominee Representative of PCCFUP  MOEF&CC ,Lucknow
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O GPS Map Camera

Hastinapur Kaurwan, Uttar Pradesh, India -

52j4+3rw, Hastinapur Kaurwan, Uttar Pradesh
250404, India, | | |

Lat 29:180174° Long 78.006768°
15/01/25 01:38 PM GMT +05:30
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ANNEXURE 2
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